| TEM NO 17 COURT NO. 4 SECTI ON 1|

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl.) No(s) . 3395/ 2016

(Arising out of inmpugned final judgnment and order dated 17/02/2016

in CRLA No. 428/1982 passed by the Hi gh Court of Judicature at

Al | ahabad, Lucknow Bench)

VIJAI @VIJAI SI NGH AND ANR Petitioner(s)
VERSUS

STATE OF UTTAR PRADESH Respondent ( s)

(with appln. (s) for exenption fromfiling OT. and interimreli ef

and office report)

Date : 10/05/2016 This petition was called on for hearing today.

CORAM : HON BLE MR JUSTI CE DI PAK M SRA
HON BLE MR, JUSTI CE SHI VA KI RTI Sl NGH

For Petitioner(s) M. Sudhir Naagar, AOR
M. Raj Kumar Raj put, Adv.

For Respondent (s)
UPON hearing the counsel the Court made the follow ng
ORDER
Leave granted.
| ssue notice on the interimprayer for grant of bail.
Let the matter be listed on 08.07.2016.
The order of exenption passed on 25.04.2016 shall remain in
force till then.
Signature Not Verified

Digitally signed by
GULSHAN KUVAR

ARCRA
Date: 2016.05. 12
17:15:30 I ST
(Gul shan Kumar Arora) (H- S. Parasher)
Reason:

Court Master Court Master



